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ORDER((Oral)

By S. Srivastava, M {J -

None is present on behalf of the applicant. Defects pointed out
by the registry has not been removed by the applicant. ~
2. hri GK. Agarwal, the learned counsel for ;he respondents
submits that this contempt petition is aganst the imterim order dated
22.09.2005 whereﬁy termination order at Annexuie AJQ dated 18.8.2005
was stayed. After that, the OA was finally heard on 2782006 , and after

hearing the parties, the OA was dismissed. Shri G.X. Agarwal, the leamed
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counsel submits that in these circumstances, the contempt petition does not

SUIVive.

3. In view of submissions made by the learned counsel for the
respondents as well as the defects not having been removed by the

applicant, this contempt petition is dismissed.
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